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ORISSA ACT T oF 1975

- | THE UTKAL UNIVERSITY (TAKING OVER
: - OF MANAGEMENT) ACT, 1974]

[Received the assent of the Governor on the
10th January 1975, first published in an
exiraordinary  issue of the Orissa
Gazette, dated the 16th January 1975]

AN ACT PROVIDE FOR THE TAKING OVER OF THE
MANAGEMENT OF THE AFFAIRS OF THE UTKAL
UNIVERSITY FOR A LIMITED PERIOD IN ORDER
TO SECURE PROPER MANAGEMENT OF
THE SAME

BB it enacted by the Legislature of the Statc of
Orissd in the Twenty-fifth Year of the Republlc of
India as follows:—

1. (1) This Act may be called the Utka]" Univer- Short titl

and com

51ty (Takmg Over of Management) Act, 1974 e

@) It shall be deemed to have come into force
on the 30th day of July, 1974. o

2. In this Act, unless the context "othprv({isi? Definitions
requlres —_

(a) “Administrator” means the Admmlstrator
. appointed under section 3; .

¢ .(b)-“notified order” means an order notified
'+ L. 4in the Official Gazette under section 3;
Liyuairoy

(e “Unwersnty” roeans the Utkal Unjversity

Orissadct """ “established ,under ‘the Utkal University
2 o of 1966, i Act 1966;
oot 1966 (d) “University Act” means the Utkal Univer-

- sity Act, 1966;

(e) “Vice-Chancellor-” means -:che Vice-Chan-
cellor of the Utkal UniverSIty;

1. ForStatemcnt of Oh_]ECIS and Reasons See Orisst Gazetle, Extra-
ardigary, dated: tllc 13th December 1974 (No. 1971). P

e B
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(Secs. 3—4)

(f) words and expressions used but not defined
in this Act and defined in the Utkal
University Act, 1966, shall have the mean- Orissa Ast
ings respectively ass1gned to- them in -that 200f 1966

Act.

Administra- 3. (1) The State Government : may, by .notified
tor to take  order, appoint an Officer (hereinafter referred to as
sementof | the “Administritor™) to take over the mapagement

the affairs of of the affairs of the University.

1he Unives-
sity. (2) A ngtified order 1ssucq- under sub-section (1)
shall remain in-force for. a period of one year:...

Provided that if the, Stdte Government are of
oPinion that in order to Securc the proper manage-
ment.of the affairs of the University. it is expedient
th%t such. notified order. should. continue in force after .
the expiry of the period of one year as aforesaid, ‘they ,
may, from time to time, issue directions for such’
continuance for; such period, not- exceeding-one year
~ at a time, agumay-be specified .. insthe. directions;: but.,
such notified order shall in no case remain in force
for'more uthan:.a . total period. of ithreei years;: and
where any such direction-is . issued;a ;copys thereof:
shall be laid, as soon as may be, before the Statc
‘Législature.

fioet of 4. (1) On the issue of 2 notified order under
Efeciol  seption 3 appointing an--Administrator: to: take over

Ei‘fii‘r issved the management of the-affairs ofithe -University,

sectiond.  * . ,(a) theiSenater and theo Syndicate” shall be
: ‘deemedrto ‘have: beerrisuperseded and the
members thereof holding oilice immedia-
" tely befote; the issue of: the: -notified order
-shall*be -deemed o hwe‘L acated their
offices as such;

® the’ offices of --the members of ‘thé‘Sepate
for life shall remain™in-abeyance durmg
:_he golttinuance. of. the notlﬁcd ordcr in
orce,

(c) the Vlce-chancellor shal be deemed to
have vacated his office as such,

-1

(d) the Administrator shall éxercise the" pOWCI‘Sl
and perform the functions of the Senate,
Syndicate and the - Vice-Chancellor ynder
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(Secs. 5—9)

the University Act, the Statutes and the
Regulations; and

-e) -for the purposes of 'signing the Diplomas
‘granted -byrthe Unpiversity * the. Admini-
strator shall -be “:designated:: as-the” Vice-
Chancellor. .+~ :

~(2) Subject to'the provisions ‘contained .in this
Act and ‘the: provisions contained ‘in”the’ Uuiversity
"Act; the ‘Statutes and' the* Regulations; “the :Adiini-
‘stiator'shall take such steps as may ‘be! necgssary
“for' the“éfficient’ hanagement of 'the -affairs ~of the
University. ' - :

“5.No person who ceases to” hold~ any (bffice by Noright to
“réason Bf the'provisi ns contdided:in section’' 4, shail fiontor
“be entitied to any comipensation for‘thé:loss/ofGffice. termination

6. Subject fo the provisions' cantatiied “in 'this Application
~Act, the University Act, the Statntes and . Regulations %,,'ﬁi,sﬂy
- shall continue to apply to the I_Jni‘ver's_i'ty- in'>the same Act.
--manner.as they applied thereto before theissue of ‘the

~ﬂ0ﬁlﬁbdrbfd €r.

7. (1) Where a notified order :has': been” issued Duty o

deliver

. icunderisection 3; every-petson. ceasingvtorhold office PoSsession

~upoh’ the issue-of such rerder and having, possession, of proptiy
(;-custody-or control of-any property-of or:.any, books, 2ddocu-
documents ot other papers relating toothe. University
shall deliver the property, books, documents and
other papers.to the Administrator or to such person

"“4s°may be authorised by the-Administrator:in this

e

'~ ""(2)- Thé State"Government may take all'iecessary
step's for securing-posséssion of the properties books,
~documents-and-other papers-as aforesaid.

1

”"8."The provisions of 'this “Act shall “have-: effect Jyerding
- notwithstanding anything inconsistent” theiéwith Con- Act.

tained in any otheflaw.

9. Subject to the provisions of this Acty the: State Power of
Government may give such directions to the Admini- $dt
strator as they may deem fit for the proper manage- to give
ment of the affairs of the University and the Adminj. directions.

strator shall comply with such directions.
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| (Secs. 10—11)
Admigistrator .

to ke steps 10. '[(1)] The Administrator shall take all nece-

for reconsti- $8ary steps for the reconstitution of the Senate and the

tution of (he Gyndicate and for the appointment of the Vice-Chanc-
gllor so that the membersof the said authorities and
the Vice-Chancellor can assume office upon the
expiry of the notified order.

[provided that the State Government may, in
consultation with the chancellor, appoint the officer
acting as the Adminjstrator to be the Vice-chancellar

of.the University with effect from the date of expiry
of the notified order for such term, not exceeding
three years, as they may fix.] :

’[(2) All olections and nominations necessary for
‘the purposes of such recoustitution or appointnient as
aforesaid shall be held in advance in accordance with

the provisions of tho Umversnty Act and the ' Statutes
aiframed thereunder. _

“(3) All persons who are to take part at ~any ‘such
‘election by virtue of holding office as members of-any
of the said authorities shall, notwithstariding the - fact
that they have not assumed such office, be eligible' to
take such part.]

Repealand 11. (1) The Utkal University (Taking' Over of orissa

savings.  Management) Ordinance, 1974 and the: Utkal Univer- Ordinance
sity (Taking Over of Management) (Amendmcnt) 1978,
_Ordmance, 1974 are hereby repealed.

Ordmsnnl
S
-(2) Notwithstanding such repeal, any order )

notified, any direction given, anything done .oy any
action taken under the Ordinances so repealed ’ shall
be deemed to have been notified, given, done or
taken under the corresponding provisidns of this Act,

T I, Renymbered by the Orissa University Laws (Amendment) Act. 1976
i (Or *\ct 27 of 197¢), 5. 3.

2, Added by the Utkal Unjversity (Taking over of. Mahél‘gbmenl
Amendment) Act, 1976 (Or. Act 39 of 1576}, s.

., 3. Ioserted by the Orissa Ubjversity Laws (Amendment) Act, 1976 (Or.
. Acl270f1976) 5 3.

i





